Cont Case No. 19 of 2014
IN WP(C) No. 226 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

Learned counsel for the petitioner prays for and is
granted two weeks’ time to file rejoinder.

List thereafter on 13.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(Crl) No. 8 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

Learned counsel for the respondents prays for and is
granted time till after Puja vacation to file counter affidavit.

List thereafter on 13.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(Crl) No. 9 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

Ms AP Kharsahnoh, learned counsel appearing on
behalf of Mr AH Hazarika, learned counsel on record for
petitioner, prays for adjournment on the ground that the
latter is indisposed today.

List thereafter on 13.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(Crl) No. 12 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

Ms K Doley, learned counsel appearing on behalf of
Ms SG Momin, learned counsel on record for petitioner
prays for adjournment on the ground that the latter is
indisposed today.

List thereafter on 13.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 324 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

I have heard learned counsel for parties on the
definitions of ‘Forest produce’ as provided in the Central
and Local Statutes.

Forest produce is defined in Section 2 Sub-Section
(4)(b)(iv) of the Indian Forest Act and also the Assam Forest
Regulation, 1891 (vide Regulation 3(4)(b)(iv)) and the Garo
Hills Autonomous District (Forest) Act, 1958. I have also
heard on the definition of ‘Nokma’ as provided in the
Customary-Laws of Garos in Meghalaya. The definition
also includes the ‘husband’ who may acquire this title
upon marriage with Garo girl. Prima facie, there is a case
for consideration. Thus, learned counsel for respondents,
who initially registered his preliminary objections to the
maintainability of the writ petition, prays for and is granted

time till 16.10.2014 to file affidavit.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 193 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

Learned counsel for petitioner prays for and is
granted two weeks’ time to file rejoinder.

List thereafter on 13.10.2014.

CHIEF JUSTICE
(ACTING)

dev



MC No. 7 of 2014
IN Review Petn No. 11 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

In view of the order passed today in Review Petn No.

11 of 2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE
(ACTING)

dev



Review Petn No. 11 of 2014
IN WP(C) No. 372 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

29.09.2014

As the contempt petition No. 13 of 2014 for
enforcement of order dated 10.06.2014 passed in WP(C)No.
372 of 2013 has already been disposed of today, this review
application No. 11 of 2014 filed to review the order of notice
dated 25.07.2014 issued in contempt petition No. 13 of
2014 by a coordinate Bench shall now not survive. Thus, it

is also dismissed.

CHIEF JUSTICE
(ACTING)

dev



